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CENTHAL AMMINISTNATIVE TRIBUNAL (. | |
T ALLHADA BRIGH ALAA&. v Wiy

m ahabad, this the l6th day of J anuary 2-002,

QUGMA : HW. Mh-. e BRYAL, Aql"i‘lm . '
: . HON. Mi. RAFIQUODIN, J.M.

CG.A MNo.T4L of 1995. | -
1. Sri Babu lam Ss/o 3ri Bharat Singh rfo 177/5, D.L. Road,

. Dehra Dun and at present working as Geodetic Ceomputer .
. in No.7l Party (G & uB), sSurvey of India,'ﬂehra uugi f
__. | 2. sri M.L, Mandal s/o sri Ajab Lal Mdndal x/o 270-4,
' ﬁ- | Chukhuwal a, ueh,ra uun and av preswﬂ: working as .mruey@
in b.M,.GC,, burvey of India, 17 E.C. Hoad, Dea+a Dup.
“ T vews Applicants,
Counsel for applicant ¢ Sri A.K. Gaur, | .
Versus - b b Y ~"

| 1. The Union a-f Ini:lia-.t‘:epresﬂen'ltea through the Secretary

0 ;;he Govt. of India, Ministry of Scieﬁ‘ce & I‘echndiogy,

Technology Bhawen, New Mehraull iioad, New Lelhi.

2. The Surveyor Geperal of India, Survey of India, Hathi-
barkala, Dehra Dunesccs. .«...Respondents.

* Counsel for respondents § ori H.,C, Joshi,

92 ' CAD ER (Oﬂf‘\L)
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ré-_ 3 E‘f }-i_.{-'_bi- ;J.'.'I“'.. ‘il {Jl"}_‘l;l"lla_, f-.'l-iuilq

This application has heen filed for direction to

the respondents To appoint the two applicantsS te the posSt

! - of Cfficer SUrveyor against the vacancy reserved for 5.0,

- on: the hasis of test held at 22 and 23 Lec.l973 and oral
interview held lé‘ter with the retrQSpe:::tive ef‘fec?;'; and all
c.onsequéntiél benefits.. A direction lhas also been Sought }

¢ | to the respondents to set g@side their action in de-resServin

the vacancy meant for 3G/ 3T candidates.

o — F

58 The applicants have claimed that they were eligi-

ble 5.C. candidates for Limited epartmental Cm{pe‘t'itivé

i _
'.”l . Examinétion in survey of Indie which wasS notified by letter
. 4 ‘ : dated 18.5.93. It 3iS claimed by the app&icantﬁ that




carlier in 1991, there were 1l vacancies for 3,C., 8
ST and 16 fcr:unrese;veﬁ candidates. The vacancigs fﬁé-
‘unreserved candidates wé}e-filleq-uﬁ but posts resexrved
for SC/ST czndidates could not be filled up. It is claﬁmedi
that un-filled vacanc;es were not even carrlad forward to
the next recruitment year, It 15 cl aimed that agaln in
,_{; | 1992 vacancies Enge filled in the grade of officer °
| ‘ | aurveyor bf aétyo h;T 7 and 9 for un-reserved category.

% ‘The respondents appointed-lﬁ candidates of un—reserved
3 ‘ category to the post of Ufficer surveyor thefeby utilising
6 post reserved for G/ ST candidates. Two SC candidates

had Succeeded in written examinetion and had been called

for interview but Wwere not selected. Thus, the respondents

o
—

had obteined de-reservation of resezved posts. The

'

applicants appeared at LUC examination of the year 1993

o — - - . -

" and qualified in the written test and were called for
interview, 5 candidates wgaﬁ;;ualified in the written out
] , 1 of =5C and 3 out of ST. 2 candidétes belonging to 3C and
| 4 2 ST have been givén appointment to the post of Officer

g | aurveyor, It is claimed that in the written test, the

No5. It is claimed that pdstzet—vgesrcicootorunicn

; numb er of vacancieS reSexved for 3G/ ST for which tests

1§: applicant No.l was at Sl.No.2 and applicant lMNo.2 was at

haﬁe paen conducted, were not diﬁélosed. fhe estimetion
reserved
of the applicants was that ..the number of vacaenciesifor
3C candidates were more th@n the numbexr of vacancies
v gualiified in the written test. It is‘claﬁned thact three
candidates of SC and one of ST candidatesS weXre left out
beczuse of illegqf deresexvationxmeant for 3G/ 3T candidates/
" The applicants have also claimed that r65pondénts committed
another illegality in appointing 6 candidates of the panel

of 1992 in Jan.l99%.

' 3. ~We heve heard the counsels ftor the parties.
4, de £ind that Sri M.L. Mandal in hiS rejoinder | 0

e




affidavit dated 13.5.97 has stated tHat appllcant Nb.l

Babu
p " npa-mely Srifbam was given the post of Ufficer aunyeyar
based on LUC exam of 1993, Thus, the ¢laim of the y

* applicant No.lL as-has been made 'in the' 0.A. has becane

infructudus as far as he is concernEd The order of his
wexed 4

_promotion 8-S contalned in 1A 2 to the rejoinder of Shri

A
M.L. Mandal, applicant No.2,and the name of the applicant

No. L éppears at Al.No.lLl of the Annexure. -

&

5, . A5 far as applicant No.2. is concerned, the
réSpondents have Stated in their Suppl imentary C.,A. dated
5 8.97 that a combined merit list had been prepared to
dealred regularisation of . qg/ax candldatEb. Since there

were three candidates in the merit list above the applicant

and there were two vacancieS for promotion, hénce.the

applicant No.2 could not be considered:eyainst this p?St
for other appoin§ment as officer Surveyor. The respondents]:
. have mentioned that in pursuance of order in- 0. A.1378/93
dated 10.2:94 of Cuttack Bench and in 'OA 666/93, 15
-vacenciesS were dereserﬁed and general candidateS were
appointed fram 1992 pancl. The respondents have claimed |
that in the Selection held in 1993, there were 9 posts of
: genegrel category, 2 poSts of 5C and 2 posts of SC which
were to be filled up. TheSe vacanciaS were not given in
the circular letter because of the vacancits position had
"to be worked out pursuant to the direction of Calcutta
and Cutteck Benchds, They have méntioned that'sinCE'the

2 L
applicant 0.2 even by kﬁé?ﬁér standard was below, the

2 3C cae~ndidates, who were appointed on the post of 1993

i : examination, he could not be effered appointment‘tﬂ the

| \ post of officer surveyoxr. fn1e applicant Ho.é has not
categorically'dénied @h;t the vacancies inacted by the
respondents for 1993 selection were wrong. He' has merelv‘

) stated that there should have been aquuaté vacsncies
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